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[Secretary]

Sabha that the Ra)ya Sabha, at
its sitting held on the 7th May,
1859, agreed without any amend-
ment to the Dasplaced Persons
(Compensation and Rehabilita-
tion) Amendment Bill, 1059,
which was passed by the Lok
Sabha at its sitting held on the
4th May, 1959”

1105 hrs.

PUBLIC ACCOUNTS COMMITTEE

EIGHTEENTH REPORT

Dr P. Subbarayan (Tiruchengode)
I beg to present the Eighteenth Report
of the Public Accounts Commuttee on
the Appropriation Accounts (including
Proforma Commercial Accounts)
(Civ1l) 1955-56 and Audit Report,
1957

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ABNORMAL RISE IN PRICES oF SubaAr IN
UP

Shri S M Banerjee (Kanpur)
Under Rule 197, I beg to call the atten.
tion of the Minister of Food and Agn-
culture to the following matter of
urgent public ymportance and I re-
quest that he may make a statement
thereon

“The abnormal rise 1 the prices
of sugar in Uttar Pradesh and the
steps taken by Government in
regard thereto”

Will you kindlv allow us to put
some questions because there were
a number of adjournment motions and
short notice questions on this?

Shri Braj Raj Singh (Firozabad)
There were several adjournment
motions

Mr. Spesker: I have recewed the
short notice question also If, how-
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mportgne

ever, there are one or two questions,
1 wnll aliow

The Depaty Minister of Food and
Agriculture (Bhrl A M Thomas):
Although the production of sugar this
year 15 likely to be somewhat less tham
that of the last year, this year’s pro-
duction together with the carry-over
from the last year is sufficient to meet
the country's requirements of con-
sumption during the current sugar
year Some unscrupulous persons,
however, have been trying to create
a scare in some towns of Uttar Pra-
desh particularly in Lucknow and
Kanpur, which has led to a spurt
the prices The retail prices in Luck-
now and Kanpur have gone up by 10
to 20 per cent

For some time 1t has been the policy
of Government to increase the quan-
tity of sugar to be sold through direct
allocations by the Government and to
correspondingly reduce the ‘quantities
to be sold by the mills, while the over-
all quantities allocated by the Govern-
ment and sold by the mills remain at
the old level This has been done to
control the market conditions and the
allocations by the Government will be
strengthened as need arises It appears
some persons have wrongly spread the
rumour that the overall quota has
been reduced Thus the rise ;s totally
unwarranted and 1s temporary The
Government of India have also advis-
ed the State Governments to license
the wholesale dealers in sugar Fur-
ther, to counteract the rise, Govern-
ment have released 5000 tons of sugar
for XKanpur Lucknow Allahabad,
Agra and Varanasi duning the last four
days as against a release of about 8,500
tons during the whole of the month
of April Part of the sugar recently
allocated 1s on the move and would
soon be reaching the destinations It
15 hoped that the sugar market 1
Uttar Pradesh will soon be under con-
trol

Shri 8§ M Banerjee: I want to know
what action has been taken or 1s being
taken against those who have created
this situation Secondly, has the hom.
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!
Mmister any information about the
wholesale price per bag and retail
price in Ksnpur and Lucknow?

Mr, Speaker: The hon Minster, I
suggest, may note down the various
ponts that are raised and answer them
once and for all

Shri Tangamani (Madura)). I
would like to know the whole-sale
and retail prices for last month and
this month

Mr. Speaker: He says it has m-
creased by 10 per cent

Shri Tangamani. He said 10 to 20
per cent retail

What was the stock available in
these two cities, Lucknow and Kanpur,
during the month of April as compar-
ed to March?

Shri Braj Raj Singh. May I know
whether the mulls are selling the
sugar at the rate fixed by the Gov-
ernment to the wholesalers> Is 1t a
fact that that some 30,000 tons of
sugar less than the previous quarter
was reledsed for sale :n UP? Isite
fact that certain people who are deal-
g 1n these activities have got com-
phaity with certain officers, and the
officers are not taking action agamnst
them?
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Dr. Ram Subhag Singh (Sasaram).

What 1s the justification to keep con-
trolled prices of sugar n UP eand

Bihar and not intreduce the same
system 1h other parts of the country?

Public Importance

Shri Assar (Ratnagir1) The price
of sugar 1n Bombay has increased upto
Rs 40 per maund when the price in
UP 1s Rs'36 per maund There 18
no control 1n Bombay May I know
what steps are Government going to
take to decrease the price 1n Bom-
bay?

Pandit Thakur Das Bhargava
(Hissar) Five towns in the Punjab
have been allowed to make tenders
whereas 1n the rest of the Punjab, ma
cities and other places in rural areas
the rates have risen too high and
they are not allowed to tender So
that they are at the mercy of those
who make purchases on account of
tender or they go to the mulls and pay
the prices that they demand Accord-
g to the previous practice m vogue,
merchants at several places had the
right to tender They got the sugar
and they distributed 1t in the mandas
and towns W.ll the hon Minister
clanfy?

Shri C. D. Pande (Naini Tal) In
view of the fact that there 1s enough
sugar to meet the year’s demand,
why 1s there the necessity of having
this tender system and restrictions on
the trade, thereby leaving scope for m
little corruption here and there wnth
the directorate occasionally indulging
in a hittle favouritism?

Shri Bibbuti Mishra (Bagaha) The
price of sugar 1s fixed at Rs 36 per
maund If the price rises beyond
that, do Government contemplate
giwving the benefit of the rise in the
price to the cane growers?
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Shrl K. N. Pandey (Hata). Is 1t a
fact that some of the factories in UP.
and Bihar are gelling their sugar at
even less than Rs 36 per maund?
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Shri Braj Raj $ingh: I am told that
the Cabinet Mimster, Shr1 A P Jaun,
18 here in Delh: It 1s not proper that
when such an important pelicy matter
is being discussed in the House he
should not be present here

Mr. Speaker: What 1s the question
of policy matter here? The object of
having Deputy Minsters 1s to officiate
in the absence of the Ministers

Shri A. M. Thomas: It 1s proper that
hon Members are made aware of the
control that we have got on the sugar
market We have no control on the
retazl sade at all The control we
exercise 1s (1) by regulation of
releases from the various factories,
(2) by fixing ex-factory prices m cer-
tamn areas, and (3) by reserving a
certayn percentage of the production
for distribution strictly as per instruc-
tions 1ssued by Government These
are the various methods by which we
control

In the nature of things—the hon
House knows-—it would be very diffi-
cult to control the retaill market We
cannot \afford to have a far-flung
organisation throughout the length and
breadth of our country to have retail
distribution of sugar, especially when
we have not attempted 1t 1n the matter
of foodgrains When we were having
foodgrain, distribution, of course, we
have controlled distribution of sugar
also But that 1s not possible now and
I do not think any hon Member wc..ld
advocate that

With regard to the spurt in prices,
this question came up a few days back
when Shri H C Heda asked a ques-
tion has not thrs been partly due to
the scare that has been raised because
of rumours that there has been a con-
siderable shortage mm the production
of sugar? I explamned that there 1s
not so much shortage as has been
made out The production of sugar
in the current year 18 round about 18
lakh tons and this, with the carry-over
of the stock, will suffice to meet the
consumption requirements of the
entire country Agamn, 1n the pre-
monsoon period there is always some
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Importance

spurt 1n price During this period, as
you know, there 1s considerable
demand for sugar for manufacturing
cold drmks and for various other pur-
poses

If we view the whole country, it 18
only in certain centres in UP that
there has been this considerable nse;
In other areas, there is no such rise
If you take Bombay, there has not
been such rise as in the case of UP
In UP, the prices have gone up,
according to the information that we
have received, to about Rs 1-2-0 per
maund or something like that, mn cer-
tain areas

Shr1 Khushwaqt Rai: Rs 1-4-0

Shri S. M. Banerjee: From As 14 to
Rs 1.2-0

Shri A. M. Thomas: Even according
to what newspaper reports indicated,
1t comes to Rs 1-2-0 or something like
that We have been regulating the
releases so that the markets may be
adequately fed On the 29th April,
we rcleased for free sale about 1,40,000
tons We reserved 30,000 tons for dis-
tribution as against tenders One hon
Member asked whether al' tenders
are being accepted It may not be
possible to accept all tenaers Our
strategy 1n this matter is to coatrol
prices specially in the larger cities
If as a matter of fact, those areas are
adequately fed, naturally thc prices
would even out and the markets 1n the
entine country would be controlled
That has been our objcct when we
fixed control prices in UP, North
Biha1 as well as Punjab The major
part of the production of our country
1s from these areas, and if the ex-
factory prices are fixed in these places,
naturally the other markets also will
be controlled thereby It will be seen
that 1n other markets prices have not
gone up :

Pandit Thakur Das Bhargava refer-
red to the case in Punjab He has
spoken to me also about that some
time before the House agsembled. Of
course, I will look into that But
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according to our information, prices
have gone up mainly in Lucknow and
Kanpur, that 1s, m U.P, and we have
taken the necessary steps We have
made adequate releagses We have
reserved more quantity to be distr-
buted as agaipst tenders We hope
that the phase will only be a
temporary one and normal conditions
will soon prevaul

1 may al.o say something about the
ficensing procedure that we are going
to adopt The wholesale trade of
sugar 1s going to be licensed, so that
we will have better control We can
cancel \licences We can take action
also

Shr1 S M. Banerjee raised the ques-
tion as to what action we have taken
No cases have come to our notice to
the effect that sugar mills have sold
at more than the ex-factory prices,
where the ex-factory prices have been
fixed So that it 1s not possible to
take action If any case 15 brought
to our notice certainly we will take
necessary action

Shri Bibhat: Mishra: What will be
the fate of the sugarcane growers”? If
the sugar price rises, do Government
contemplate giving the benefit of the
rise to the cane growers”

Mr. Speaker We are not going mto
details now We seem to be going
away from one question to the other
—the whole question of sugar produc-
tion, sale, distribution, prices to be
paid to the agriculturists The whole
thing 1s not now before the House

Shr1 Braj Raj Singh Last year dur-
ing the off-season period, when we
adjourned for three months fo1 1ccess,
the Government 1ssued an Oidinance
for the export of sugar Since then,
the sugar position has been going from
bad to worse I fear that within the
next three months, when Parliament
will not be 1n session, there may be
a sugar famune m India  So I would
request you

Mr. Speaker. Nobody will die ol
sugar starvation 1 do not know for
whom hon Members are talking Hon
Members are talking as 1f we are born

Publc Importance

1n sugar and will die m sugar Every
small matter becomes an mmportant
matter 1 am not gong to allow this.
For whose benefit are these matters
raised” 1 do not know What 2
sugar 1s not available? We can take
to pur and vanous other things The
same emphasis 1s laid on foodgramns,
sugar, soap, toilets and cosmetics! I
am afraid that cannot be allowed,
(Interruptions) One hon Member
was suggesting: why don't you intro-
duce control all over the country®
Another hon Member asked the ques-
tion when there 1s plenty of sugar,
why do you have control> Control
brings black-market along with 1t
BEqually, absence of control makes
people corner In between what 1s 1t
‘that the Government want to do”
What 1s thic control for? I expect an
answer from the hon Minister What
1s the need to give hcences? Pandit
Thakur Das Bhargava asks why don't
you give to others also

The Minister of Food and Agrienl-
tare (Shri A. P, Jain): The position 1s
that the Government 1s carefully
watching the situation Now, for the
time bemng we have decided to license
the wholesale dealers in UP and also
in other States We hope that as a
result of this licensing, we shall be
able to control the situation It 1s
always an assessment of the situation
and anybody who deals with the matter
has to take action according to the
assessment That 15 our assessment
and we hope that the trouble will not
continue for long

Mr. Speaker* If there is no control
what will happen? Formerly when
we had controls when everybody con-
cerned was for controls the late Raft
Ahmed Kidwai and Rajagopalachar:
Jommed and removed the controls.
‘Here sugar is not such a thing that if
it 1s not taken people will die of
starvation What 1s the need for
control?

Shri A. P. Jain. The need for control
1s this  While there 1s sufficient sugar
there 1s not an unhmited quantity ef
sugar and controls will discourage
hoarding and will prevent it. There-
fore, we have taken a midway line,
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that is, we are Liensing the wholesale
deglara.

Some ¥Mon. Members rose—

Miz. Speaker: I have allowed a num-
ber of questions.

Shei K. N. Pandey: Sir, my ques-
#on has not been replied to

Mr. Spesker: There 15 another hon.
Member who also says that his ques-
§ion has not been angwered

¥ would urge upon the hon Minster
this thing Whenever they them-
selves come to know of such things,
wathout waiting for questions of thus
kind they must make statements, The
Memberg here are not only Members
of Parliement but they represent lots
of people outside who would also hke
to be satisfied as to why there 13 a
spurt m the prices and what steps
Government are taking in the matter

With great difficulty I allowed the
adjournment motions 1n another form
But for that the hon Minuster would
oot have made a statement I have
msisted upon hon Ministers who are
in charge of certain things such as
Defence, Air Services, Raillways and
80 on to come to Parhament them-
selves and explmin what has happened
in cases where there 1s an accident or
something of that sort It 1s not only
ashout accidents taking away hfe
These are wmatters of life and death
when prices go up Whenever there
ia an abnormal rise in prices, I expect
the hon Minister of Food to come
before Parhiament, without warting
for questions to be put, and explain
what has happened, when the House
i 1n session But whdn the House 1s
not in session he should issue state-
ments as to why this has oecurred and
what steps Government are taking
Notwithstanding everything done by
Government, it will remove a lot of
misunderstanding about the actions of
Government,

#hri A, P. Jain: What you have sug-
gested is perfectly all mnght But
sometimes the dificulty anses because,

when we are contempiating certain
action, it the line of action 15 made
public, then, instead of producing the
correct effect, it may produce the
reverse effect.

We are also thipking upen certayp
lines; we are discussing with the State
Governments and we may take action.
But 1t 15 not always possible to make
public the lines on which we propose
to take action

Ma. Speaker: Normally, the hon.
Minister must have 1ssued a notafica-
tion There 1s plenty of nice and
plenty of sugar in the market Thus
18 all artificially done by certamn
people

Shri A. P. Jaim: It has been done;
that has appeared in the papers, nos
only in today’s papers, but in the
papers of a few days back also.

1123 hss.

STATEMENT RE EXTENSION OF
EMPLOYEES PROVIDENT FUND
ACT

The Deputy Minister of Labour
(Shri Abid All): Sir, yesterday, when
a copy of the notification, regarding
the number of workers in the motor
transport industry covered by the Pro-
vident Fund scheme, was placed here,
one hon Member said that it covered
only 5,000 workers while another hon.
friend said that it covered 23,000
workers The fact 18 that about 218
establishments i1n the private sector
employing approximately 21,000
workers and about 83 establishments
in the public sector, employing
approximately 82,000 workers are
likely to get the benefit of providens
fund scheme

Shri Narayanankutty Menon
(Mukandapuram): The first notifica-
tion was 1ssued 1n February 1859 just
on the eve of the meeting of the
Budget session and the hon. Minster
took about 3 months—just on the last
day of the Budget session--to place
thet notification on the Tahle.



